THE UNIVERSITY GRANTS GOMMISSION (AMENDMENT)
) AGT 1985

No. 70 or 1985 -

o . [20th December, 1985.]
An Act further to amend the Un1ve151ty Grants Commission Act
- 1956.

BE it enacted by Parhament in the Thn‘ty-smth Year of the Republlc
of Il’ldla as follows:— - : : :

‘S;hort . 1. This Act may be called the University Grarits' -Cofnmiséib-ll- .
title. N (Anwndment) Act 1980 : . S ~
Amend- -2, In the University Grants Comm1ss1on Act, 1956 in sectlon 6, for  3of 1956,

ment of "~ sub-section (1), the following sub- sectlon shall be substituted tamely:—
section & 3

“(1) A person. appomted as Chairman, V1ce—Cha1rman or other |
. member after.the commencement of the: Umversﬂ;y Grants Commis~
sion (Amendment) Act, 1985 shall, unless he sooner becomes dis-

qualified for continuing as. such under the rules that may be made -
: ,under this Act,—

(a) in the case of Cha1rman hold office for a: term -of ﬁve
years or until Te attams the age of s1xty-ﬁve years Wh1chever .
- is earlier; :

() in ‘the case .of V1ce Chan:man hold ofﬁce for a term of
: three years or until he attams the age of s1xty-ﬁve years, Wh1ch-
ever is earlier; :

“(¢)~in the case of any other member, Kold office for a term: -
. of three years' ' ’

' .Provuied. that——

(). a person who has held ofﬁce as Chalrman -or Vlce-Cha1r- L
“man shall be eligible for further appointment as Cha1rman V1ce-
‘ Cha1rman or other member, and - '

(u) a person who has held office as any other member shall
be eligible for further appointment as Chairman, "Vice-Chairman
- or other member:; :

Prowded further that a person who has held office for two terms,
in any capacity, whether as Chairman, Vice-Chairman or other
‘member [excluding a member referred to in clause (a¢) of sub-sec-
tion (3)" of ‘section 5], shall not be eligible for any further appoint-
ment as Chairman, Vice-Chairman or other member.”.
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